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Museum ever since. The box contained 
medals, rings. chain, wrist watches, ear ring. 
pendants. ear studs. brooches, bangles, 
fragments of stones, shirt-buttons. signet 
rings, nosering stones, iron nail and other 
misceheous items almost all of which are 
in damaged and charred condition. The net 
weight of the box without wrappers, was 
found to be 13491 -25 gms. 

3 k\Qn Council of Wwld Affairs -! New 
Delhi 

5892 SHRI SUDHIRSAWANT: Willthe 
Minister of W ME AFFAIRS be pleased to 
state: 

(a) whether a bill for the takeover of the 
W i n  Council of World Affairs passed in the 
Rajay Sabhawas introduced in the Ninth Lok 
Sabha: 

(b) if so. the present status of the Bill; 

(c) when the bin is proposed to be re- 
introduoed in the parliament; and 

(d) the steps proposed to be taken to 
improve the declining standards of M A  
Lbrary'l 

THE MINISTER OF STATE IN M E  
MINISTRY OF EXTERNAL AFFAIRS (SHRI 

. EDUARDO FALEIRO): (a) Yes. Sir. 

(b) The Bill has since lapsed. 

(c) and (d). Government are consider- 
ing various measures including the possibility 
of reintroducing aBill in Parliament to improve 
the ICWA and restore its original standards. 

[Translation] r, i\ 
Increase in Production of Foodgrains .,.-.-. *- 

5893. SHRI BHERU LAL MEENA: Will 
d U c d U c d U c d u c r  r--- -rUrCIYr*C 

the Minister of AGRICULTURE be pleased 
to state: 

(a) whether there has been increase in 
the production of foodgrains like wheat, oil- 
seeds etc. in the country during 1990-91 as 
compared to the year 1989-90; and 

0) i f  so. the State-wise percentage in- 
crease in production? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLY RAMACHANDRAN): (a) 
Yes, Sir. 

(b) A Statement giving percentage of 
increasddecrease in production of wheat, 
total foodgrains and total oilseeds during 
1990-91 as compared to the year 1989-90 
State-wise is Annexed. 



31 3 Written Answers BHADRA 14,1913 (SAKA) Written Ans wers 31 4 



SEPTEMBER 5,1991 



317 WllltenAnswers BHADRA 14,19 13 (SAKA) WInrenAnswem 318 

SHRl V.N. SHARMA (Hamirpur): Mr. 
Speaker, Sir, my belongings were thrown 
out. 

[English] 

MR. SPEAKER: I will albw you to 
speak. Please sit down. 

SHRl RAM VllAS PASWAN (Rosera): 
Mr. Speaker. Sir. nearly 30 to 40 MPs be- 
bnging to Congress (I), UP,  Janta Dal, CPI 
and CPM met you in connection with the 
continued atrocities on Scheduled Castes 
and Scheduled Tribes in the Country despite 
the issue being repeatedly raised and disi- 
cussed in the House. Just two days before 
we have received a report that even today in 
Maharashtra people of these sections are 
not allowed entry in 90 per cent of villages 
and 80 per cent of temples. I have written a 
letter to the hon. Minister of Home Affairs 
Shri Chavan about the killing of the persons 
of these sections in Andhra Pradesh. In 
other States also .....( lnterrypfbns) ... l have 
photograph of Nagpur incident. You may 
see it. The son of a Scheduled Caste Pro- 
fessor of Ambedkar College studying in lX 
standard was brutally beaten to death by 
another Professor of the college because of 
feeling of enemity. Such incidents are on the 
rise. This issue is above party politics. Leader, 
of all the political parties including Shri Buta 
Singh, met you in connections with the 
Wodties on Scheduled Castes and Sched- 
uled Tribes. We are golng to meet the Hon. 
President also. 

Earlier, the hon. Minister d Home Affairs 
during discussion on these issues always 
shared the responsibility, but unfortunately 
now a new convention has been set up 
where the hon. Minister 04 Home while re- 
plying to the debate in Ldc Sabha ar R*Y 

Sabha always states that the subject relater 
to the State Governments. As a result d 
such postures even State Governmonte are 
feeling that the Central Government is not 
seriius on these matters. Earlier, tho Gov- 
ernment of lndiausedtoviewthe incidentsof 
atrocities seriously, but it is not so now, you 
had expressed your concern and had stated 
that the hon. Prime Minister is going to hold 
a meeting wlh the Chief Ministers. I would 
like to know as to when this meeting is going 
to be held. All the hon. MPs bebnging to 
Scheduled Castes and Scheduled Tribes 
and other MPs also have decided to march 
to the President House either tomorrow or 
day after tomorrow. The march will start from 
the statue of Dr. Ambedkar to present a 
memorandum against the incidents of 
atrocities on Scheduled Castes and Sched- 
uled Tribes in different part of the country. 
This issue is above party politics, so why 
does the hon. Minister keeps on reiterating 
that it is a state subject and the Central 
Government cannot interfere. I think the 
issue of constitutional protection and the 
Central Government has failed to provide 
that protection. Therefore, this matter needs 
to be viewed seriously and the dates for 
holding Chief Ministers meeting may please 
be finalised at the earliest. 

SHRl ATAL BlHARl VAJPAYEE 
(Lucknow): No doubt, this matter pertains to 
Scheduled Castes and Scheduled Tribes 
but responsibilities to remedy the situation is 
not confined just to these sections. If the 
incidents continue to take place, it becomes 
a matter of concern for the whole countty 
and the House. I urge upon Shri Ram Was 
Paswan not to go alone to the Rashtrapatl 
Bhawan as the division on this issue will 
neither be in the interest of the country nor In 
the interest of these sections. No doubt the 
incidents of atrocities are being brought to 
the notice of the Centre and the Ministry ol 
Home Affairs has the aonstitutional obtig.- 
tion to keep an eye on these incidents, but U 
the State Governments are not &lo b db. 
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charge their duties, they will not be able to do 
justice and if they are not pulled up, they will 
become lax. That is why the State Govern- 
ments should always be prompt and Centre 
should also discharge its obligations, but the 
issue should not be made a cause of division 
in society. Atrocities on Scheduled Castes 
and Scheduled Tribes are a matter of con- 
cem. 

Sir, I agree with the suggestion of Shri 
Ram Vilas Paswan for convening a meeting 
of the Chief Ministers for discussion. One 
thing is clear that if the State Governments 
show any laxity, the Centre cannot protect 
these people, whatever goodwill it may show. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): I fully associate myself and my 
party with what has been said. It seems that 
thediscussion in this House has been treated 
as a ritual. And atthough, we are expressing 
our gravest concern and then the hon. Min- 
isters have expressed their concerns, yet it 
seems that it has no effect, and such grue- 
some incidents, inhuman incidents are re- 
curring in different places in our country. 

As I had commented last time, are we 
living in acivilised country? People are being 
killed or brutalised and tortured because 
they belong to aparticularcaste ora particular 
area or a particular religion or they speak a 
particular language. Are we going to allow 
division of the country on such basis? 
Therefore, this is a matter which we have 
always treated to be above party consider- 
ations and party lines. This should be a 
matter of national concern. And obviously, 
the Government has a particular responsi- 
bili..Oir Constitution contemplates that the 
Central .Government will have direct re- 
sponsibility so far as the Scheduled Castes 
and the Scheduled Tribes are concerned. 
Therefore, the Government of India, if nec- 
essary, and we demand, should take a lead 
in the matter. I agree with what Ram Vilasji 

has said that it seems that the State Govern- 
ments in some areas do not think that the 
Central Government is very seriius about it 
except making some observations or com- 
ments from time to time. Therefore, this is a 
matter on which I appeal to all sections of the 
House. 

I have no manner of doubt that anybody 
feels differently, this isa matter which should 
be taken up with the gravest of importance 
and urgency and the Central Government 
should provide a lead in this matter. We must 
provide exemplary punishment to those 
people - I should say, debased and deformed 
people -who take such action. They should 
receive exemplary punishment in this mat- 
ter. And let us take t hat commitment and vow 
that we shall never let these poor people, 
oppressed people down in the country in 
future ...( Interruptions) ... 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): Mr. Speaker, Sir, I am 
in full agreement with the views expressed 
here on the floor of the House. When we had 
discussions on atrocities on the Scheduled 
Castes and the Scheduled Tribes, we had 
given this assurance that we treat this as a 
national issue and there is no question of 
running away from it. I do not know how the 
hon. Members got this impression that we 
are treating this very casually. It is not a fact. 
In fact, we are trying to monitor the whole 
thing. We have a Cell which bok into the 
atrocities on the Scheduled Castes and the 
Scheduled Tribes. If there is anything any- 
where happening in the country so far as the 
Scheduled Castes and the Scheduled Tribes 
are concerned, the CentralGovernment takes 
the initiative and writes to the Chief Ministers 
concerned. We do not treat this matter ca- 
sually. On this issue, we havetaken adecision 
to call for a meeting of all the Chief Ministers. 
I do not remember the exact date, but a date 
has also been fixed. The Chief Ministers' 
meeting is being called to discuss this issue. 
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SHRl CHANDRA JEET YADAV 
(Azamgarh): You had stated that a meeting 
of the National Integration Council will be 
called ....,( lntemu~tbns) ... Sir, he had stated 
that a meeting of the NIC will be called on this 
issue. What has happened to that? 

discussed in the House and I will call both of 
you. 

SHRl V.N. SHARMA: My belongings 
were thrown out ....( lnterruptions) ... 

SHRl LAL K. ADVANI (Gandhi Nagar): 
This is never done. The hon. Members was 
staying there ....( lnterruptrbns) ... 

[English] 
[English] 

On the National Integration Council, you 
made a commlment on the floor of the 
House saying that the National lntegration 
Council meeting will be called to discuss 
especially the issueof atrocitieson the weaker 
sections. What about that? 

SHRl S.B. CHAVAN: That meeting is 
also going to be called. But first, we will have 
a meeting of all thechief Ministersto discuss 
this issue. 

MR. SPEAKER: I do not know what had 
happened ....( lnterruptions) ... 

SHRl SOMNATH CHATTERJEE 
(Bolpur): A sitting Member has been thrown 
out of his house. How was it allowed to 
happen? Did he get permission from 
you?..( lnterruptions) ... 

MR. SPEAKER: The House Committee 
is there.. . . .(Interruptions). .. 

[Translation] 
[ Translation] 

SHRl V.N. SHARMA: Mr. Speaker, Sir, 
through you. I would like to raise am impor- 
tant issue in the House, because I have 
mysell been its victim. I was also a Member 
of the 7th Lok Sabha. My good friend Shri 
Chhabi.Ram Argal was residing near me in 
flat Nos. 47and49 in South Avenue. He was 
also from BJP. He lost election this time. 
Unfortunately, he died in an accident. Since 
he was my class friend. So I stayed with him 
for sometime. I was to be allotted official 
accommodation in this Lok Sabha term and 
was told that the Senior Members are allot- 
ted corner double flats. I applied to Shri 
Bhuria He stated that this time it has been 
dmided ...., I told him that I was occupying a 
double flat and 1 should be allowed to retain 
the same. However, he stated that accom- 

r modation will be aHotted to a Member who 
had three terms. l wasgiven accommodation 
in Meena Bagh. I mte a letter to him and .... 

MR. SPEAKER: Such matters are not 

SHRl ATAL BlHARl VAJPAYEE 
(Lucknow): Leave aside the House Com- 
mittee. t i  a sitting Member who has not been 
albttedi lat is living at some Senior Member's 
residence, then instead of resolving the is- 
sue through discussion, will the Member's 
belonging be thrown out on 
road ..( lnterrqtions) ... 

[English] 

MR. SPEAKER: I will find out how it has 
happened. (Interruptions) ... 

SHRl SOMNATH CHAllERJEE: Who 
passed that order? 

[ Translation] 

SHRl RAM VlLAS PASWAN : Mr. 
Speaker, Sir, we would like to know through 
you, whether there are any rules and regr.- 
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lalions for getting the residence of and MP 
vpceted. The former Congress(1) Ministers 
haw been continuously residing in the resi- 
dences allotted to them, irrespective of their 
b e i  Members of Parliament or not, but the 
elected Members are being evicted. ..(In- 
bm@ns)... My submiision is that first 
those ex-Members should be evicted who 
hwe been occupying official residences for 
the last 20 years though they are not Mem- 
bers at present. Let the Government evict 
these persons in the first instance. This 
should be above party politics. Only the 
people from bngress(1) are occupying the 
official residences .... (lntenrglions). .. 

SHRl MADAN LA1 KHURANA (South 
Delhi): Mr. Speaker, Sir. f i i  get the official 
residences vacated from persons who have 
been occupying the flats for 20 years. ..(In- 
temrptions)... Please dired the authorities 
concerned to get those persons evicted who 
though not Members now am living for many 
years in off iciil residences. We want to know 
who ordered eviction of a sitting 
W?. .(lntemptions). .. 

MR. SPEAKER: Please take your seats. 

SHRl RAJNAM SONKAR SHASTRI 
(Saiipur): Mr. Speaker, Sir, please also al- 
bw us to speak. ..( lnlemgtkns) ... 

MR. SPEAKER: There is no need for 
that. Shrl Sonkar, please sit down: I say 
phm, sII down...( lnremglions) ... 

MR. SPEAKER: Mr. Sonkar, please sit 
down. When I am on my legs you should 
Men to me. 

MR. SPEAKER: There is no-.need. 
Communication between us is perfed. l have 
followed what you all want to tell. I wanted to 
say that whatever has taken place should 
not have taken place ...( lntemqtions) ... 

MR. SPEAKER: I do not know what 
happened. but I will find it out. 

SHRl RAJNATH SONKAR SHASTRI: 
An incident has occurred which is beyond 
words. A very humiliating situation has 
arisen ...( Interruptions) ... 

MR. SPEAKER: I havefollowed; please 
sit down. When you stand up once to speak, 
Icame to know every thing. If what has been 
said is try. then it is definitely humiliating and 
I will get 1 enquired. Necessary action will 
definitely be taken. 

SHRI MADAN LAL KHURANA: Mr. 
Speaker, Sir, please also have a concern for 
the preciousbelongings of the hon. Members 
lying outside the flat ...( lntenuptions) ... 

MR. SPEAKER: I have said that nec- 
essary adion will be taken. 

SHRI RAJENDRA AGNlHOTRl 
(Jhansi): Sir, it is a question of honour and 
prestige of the hon. Member. His bebngings 
are lying outside the flat ....( lntemptkns) ... 

SHRl LA1 K. ADVANI: Mr. Speaker, Sir, 
such an incident is unprecedented in the 
h i r y  of the Lok Sabha. Such treatment 
has never been meted out to a sitting hon. 
Member. About the former Member one or 
two such incidents have of course occud. 

SHRl BASU DEB ACHARIA (Bankura): 
It took place in 8th Lok Sabha. 

SHRl IAL K. ADVANI: Since the mattor 
concerns an hon. Member, Sir, it becomes 
your respndbihy. Our complai with the 
Government b totally a diffetent b e ,  bul 
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please immediately intervene in the r w e r  
and get hi belongings kepl in the flat an&et 
the Member's rights proteded fully. If at all 
and action has to be taken, then first get 
those ex-Members evicted who have been 
living in official residences for years. 

SHRl RAJENDRA AGNIHOTRI: It is a 
question of prestigeof an hon. Member. First 
hi belongings should be placed back in the 
flat. We want your protection .... (Intemp 
tiom)... 

MR. SPEAKER: Please, take your seat. 
We function according tocertain conventions 
of the House. We never debate Budgets of 
the Legislators in the House.The issue of 
allotment of residence is also not debated 
here. This is so .... (lntenuptions) ... 

MR. SPEAKER: Please listen to me 
first. All these matters are not allowed to be 
raised in the House.The hon. Member should 
not have been evicted ...( lntemplions) ... 

MR. SPEAKER: Please listen to me. Do 
not interrupt. I am saying the same thing. 

SHRl MOHAN SINGH(Deoria): Mr. 
Speaker, Sir, I am also staying in the hotel for 
the last two to two and a half 
mnths ...( lntemptions) ... 

MR. SPEAKER:That is what I am saying 
that it is not proper to evict an hon. Member 
from residence. Many hon. Members ask for 
residences they should be provided resi- 
dence. but that does not mean that other 
Members belongings should be thrown out. 
A way should be found out maintaining a 
balance in the matter. The matters of this 
nature are never discussed in the House. 
We have to uphold the respect of our hon. 
Members.If any wrong has been committed 
then the matter will be enquired into and 
appropriate action will be taken. We are also 
koking into as to what can be done regard- 

ing allotment of residences. Please listen to 
me and do not raise these matters in the 
House. It is not appreciated anywhere ... 
(Interruptions). .. 

SHRl HARl KISHORE SlNGH 
(Sheoher): Mr. Speaker. Sir, with your per- 
mission I woukl like to raise an important 
issue in the House. ..( lntenuptions) ... 

SHRl RAM NlHOR RAI (Robertsganj): 
Mr. Speaker, Sir, hon. Member has been 
insulted. His belongings have been thrown 
out ...( lntenuptbns) ... 

SHRl RAJNATH SONKAR SHASTRI: 
Mr. Speaker, Sir, this matter has been brougM 
before the House and you are not interested 
to hear the sentiments of the people. 

MR. SPEAKER: Sonkarji, such matters 
cannot be brought before the House for 
discussion. You may ask your senior 
Members .... (lntenuptions) ... 

MR. SPEAKER: Sonkarji, suchamatter 
cannot be discussed in the House and for 
further confirmation in this regard you may 
ask your senior Members. This is your 
committee and the Chairman is of your 
choice. I will discuss it wlh him. I assure you 
that 1 is my responsibilly to look into any ad 
of disrespect towards any hon. Member but 
let me look into it. I will look into the matter 
and work accordingly but certainly not in th& 
manner. This mattershoukl not bediscussed 
here. 

[English] 

SHRl SOMNATH CHATTERJEE 
(Bolpur): No sitting Member's acwmmoda- 
tion should be interfered wlh without any 
express permission from you, Sir. 

[Translation] 

MR. SPEAKER: No, not in this manner. 
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SHRl SOMNATH CHATTERJEE: It 
should be. Otherwise, it cannot be left to an 
Estate Officer. 

MR. SPEAKER: I will look into this. 

SHRl MANORANJAN BHAKTA 
(Andman & Nicobar Islands): After one has 
bst the election and is still occupying the 
accommodation illegally, he should be 
evicted immediately ...( lntenuptbns) ... 

[Translation] 

SHRl VlLAS MUTTEMWAR (Chimur): 
Mr. Speaker. Sir, two and a ha1 months have 
lapsed and yet we have not done anything so 
far. 

No new Member can stay with another 
Member. If he is staying, he is not allowed to 
have a telephone. 

MR. SPEAKER: I will discuss ," these 
things in my Chamber 

MR. SPEAKER: These matters are not 
being d i s s e d  on the floor of the House. 

[Translation] 

SHRl HARl KISHORE SlNGH 
(Sheohar): Mr. Speaker, Sir. through you I 
would like to draw the attention of the Gov- 
ernment towards a very important issue. It is 
very unfortunate that the statue of Mahatma 

.- 
Gandhi, the father of the nation has yet not 
been installed at lndia Gate despite the 
decision taken to do the same. As per my 
inlormation the statue is ready but the Gov- 
smment has failed to instal it at lndia Gate. 
As such, through you I request the Govern- 

ment to instal this statue on 2nd October at 
lndia Gate. 

SHRl GUMAN MAL LODHA (Pali): Mr. 
Speaker, Sir, ten thousand advocates are on 
strike for last two weeks. Mr. Speaker, Sir, a 
Bill relating to the question of jurisdiction 
between High Court and Administrative Court 
was expected to be moved through which 
jurisdiction worth Rs.5 lakhs was to be given 
to the subordinate Courts by the High Court. 
However, the aforesaid Bill was not moved in 
the current session with the result that there 
is dissatisfaction on both the sides, many 
people are behind bars and no heed is being 
paid to their applications for grant of bail. 
Tremendous loss had to be borneon account 
of it. I would like to urge the hon. Minister or 
Law to resolve this problem by immediately 
convening all the Members for a round table 
conference. The issue of division of subor- 
dinate courts among the five regions is also 
a part of this issue and the same should be 
taken into account to enable people to get 
justice speedily and at a low cost. As such 1 
would request the hon. Minister of Law to 
immediately look into the prevailing situation 
in Delhi due to which functioning of judiciary 
has come to standstill. 

[English] 

SHRI MANORANJAN BHAKTA : Mr. 
Speaker, Sir, last time also I mentioned 
(Interruptions) It is a very serious matter. In 
the Union Territory of Andaman and Nicobar 
Islands, the public distribution system has 
completely broken down. No rice and sugar 
are available in the fair price shops. From 
different islands, particularly from the tribal 
areas, the people have sent me telegrams 
and have also telephoned that the situation 
is very bad. 

Last time also I mentioned about it. But 
the Government did not take any action in 
the matter. The Home Minister is not there. 
But the Minister of Parliamentary Affairs is 
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present here. I requestthat he should pass 
on the information immediately to the Home 
Ministry. They should call the Chief Secre- 
tary. Some special arrangements should be 
made immediately so that sugar and rice are 
available through the public distribution 
system in the fair price shops. 

During this time, the festival months are 
coming. So, some special allocation of sugar 
should also be made. This is a very serious 
matter. Nobody is taking any cognisance of 
it. There is a possibility of law and order 
problem in the Union Territory and the things 
will deteriorate from bad to worse in that part 
of the country. 

That is why through you I request again 
to the good sense of the Government to take 
immediate steps sothatthe peopleof thefar- 
flung islands do not suffer under these con- 
ditions. 

SHRl V. DHANANJAYA (Mangalore): 
Mr. Speaker, Sir, Bahubali statue is one of 
the wonders of the world and it is in 
Sharvanabelagola in KarnatakaState. There 
are three other like statues in Dakshin 
Kannada District of Karnataka, that is, at 
Kargala, Belur and Dharrnasthala. Sir, you 
are aware that the Government has intro- 
duced a Bill for giving necessary protection 
to places of worship. But here, we are much 
afraid that some of the L l l E  activists have 
given a threat to blast off the Bahubali statue 
at Shravanabelagola Bahubali has spread 
the message of peace, love, ahimsa and 
thyag in the world. As I have already said. 
this is one of the world wide known monu- 
ments and one of the wonders of the world. 
So, this statue will have to be given full 
protection. I would request the Central 
Government to make necessary provisions 
togive protection to these statues. The L l l E  
activists have become more active all over 
Kamataka. They have even given a threat to 
the Me of the Chief Minister. So, I am afraid 
that theGovernment of Karnataka will not be 

in a positiitopmvideihe necessary protee. 
tion to these statues and I think, when there 
is a threat to the life of the Chief Minister 
there, protection of these statues may 
probably be forgotten. So, necessary pro- 
tection may be provided by the Government 
of India as this is a national monument and 
a world wide known monument, if I may say 
no. Therefore, necessary protection may 
kindly be given to these statues. 

SHRl SUDHIR SAWANT: (Rajapur): Sir. 
with your permission, I want to raise a very 
vital issue and place it in front of the House 
and the Government. This is regarding col- 
lapse of agriiultural operations specially in 
backward and hilly areas. 

MR. SPEAKER: But only day before 
yesterday we had discussed the Demands 
for Grants relating to the Ministry of Agrii 
culture. 

SHRl SUDHIR SAWANT: But Sir, I did 
not get an opportunity to raise it. This is a 
very vital issue. lt violates Article 14 of the 
Constitution. 

MR. SPEAKER: I had given you an 
opportunity and you did not use it. But you 
are misusing it. 

SHRl SUDHIR SAWANT: I did not get 
the opportunity to speak on that Demands 
for Grants. 

MR. SPEAKER: We discussed the De- 
mands for Grants for Agriculture only day 
before yesterday for 18 hours. 

SHRl SUDHIR SAWANT: But I did not 
get an opportunity to speak on that. Let me 
raise this issue as it violates Article 14 of the 
Constitution. 

MR. SPEAKER: You young Members 
should understand that only day before yes- 
terday we discussed Agriculture for 18 hours. 
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SHRl SUDHIR SAWANT: But there is 
nothing to stop me from raising it today. 

MR. SPEAKER: This is not a private 
House where we can discuss like this. It is all 
right. You say what you have to say. 

SHRl SUDHIR SAWANT: Sir, it con- 
cerns the collapse of agricultural operations 
in -wad and hilly areas. In 1990, the 
Natknal Front Government announced the 
Rural Debt Relief Scheme. But unfortunately, 
onecondition was introduced in this Scheme 
regarding eligibility to be covered under this 
Scheme. that is, the revenue of the farmers 
who are non-wilful defaulters will be deter- 
mined by the Annewari system. This 
Annewari system is discriminatory. It is dif- 
ferent in different parts of the country and it 
b violatweof Article 14of the Constitution as 
it is inquitable. I will just explain this system 
r We. 

Annewari system is determining rev- 
ewe. This is nol a system for determining 
the pecuniary) d the farmers. What is hap- 
pening & that if a farmer owns two acres of 
land in a progressive are and cultivates 
sugamne, then that crop falls under the 
kurewari system and he does not pay the 
revenue and he is oovered and eligible for 
Debt Relief Scheme. But if the same farmer 
has tWD acres d land and cukiates paddy in 
thal two acrpr, then .... 

MR SPEAKER: You have to make a 
kkf mention about the urgent matter now. 

SHRl SUDHlR SAWANT: Sir. today the 
kmmr in my area, special))c, have been 
indrbted. AgrkultwaloperaSiorrs have totally 
aoilapsed This b an urgent matter which 
roquhs bmwdhte r d i .  This con- 
~ d t h a ~ ~  must be removed 
hauso nmns arediffwent in diierent parts 
d tbo aPonQry. Seaondly, Annewad system 
b d 4pplicrbk &orsally and in many 
plrorr d our camby, there b no Annewad 

system at all. It is a subjectiie matter left to 
the administration to decide and that is why, 
it is discriminatory and violates Article 14 of 
the Constitution. It is a vital issue and is u h  
vEres of the Constitution. Therefore, this 
condition must be removed. 

SHRlMATl MALlNl BHAlTACHARYA 
(Jadavpur): Mr. Speaker, Sir, through you, I 
urge upon the Home Minister, who unfortu- 
nately is not present at the moment, the need 
to institute a high level inquiry about the 
Ameena Case to investigate the powerful 
rackets operating around Hyderabad as also 
in other States.While we can speculate on 
the sodo-economic causes behind such 
events where parents have to sell their 
children, I am sure that there is need for the 
Central Police Department to intervene and 
find out what is obviously a part of a very 
widespread racket of trafficking in girls. I 
cannot go into the details now. But there is 
big money involved in this. If there is any 
delay in this, the matter goes into cold- 
storage and the trails will be lost. Just at the 
moment, public are on alert. Only the day 
before yesterday, there was another incident 
in Hyderabad where one such so called 
marriage was prevented by the intervention 
of a CPI(M) worker, who alerted the police 
and the press. It has also been agreed by 
Muslim religious leaders that the so called 
marriage of Ameena does not fall within the 
purview of the Muslim Personal Law. And a 
number of Members of Parliament In this 
House, cutting across religious beliefs, have 
also raised their voice in favour of such an 
inquiry. As for the State Government, I think 
the State Government may be glad to receive 
any help from the Central Government to 
bust such radcets that may be existing. 

When we last met the Minister abng 
with the members of women's organisations 
like ClWA and Saheli, the Minister gave us 
an asswam that he would take a speedy 
decision in this regard. But so far, we have 
mthearddthedecbh.Asamatherofa 
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@ who is of the same age as Ameena, I 
wuld requert the Gwehment to institute 
M inquiry without any delay, so that all our 
minor young girls, right across the country, 
may be protected from such traffiiers in 
human flesh. 

SHRl LAL K. ADVANI (Gandhi Nagar): 
Mr. Speaker, Sir. today is 5th September 
and the birth centenary of Dr. Sarvapalli 
Radha Krishnan. For years together the 
Nation has been celebrating this day as 
Teathersday. The objective behind it on one 
hand is to make the teachers conscious of 
their responsibility and on the other hand to 
make the society realize its responsibility 
towards the teachers as they play a vital role 
in nation building. 

Many years ago a National Commission 
under the Chairmanship of Shri 
Chattopadhyayji was set up to look into the 
Interest of the teachers. In 1987 this Com- 
missbn presented a detailed report to the 
then Minister of Education who is at present 
our Prime Minister. The report contained 
many recammendation regarding the pay 
scales of the teachers and their welfare. I 
regret to say that although the Government 
has implemented some of the recommen- 
dations but the attitude of the Government 
regarding the Commiltee'o report is confined 
bthe answer which I am quoting underneath. 
k an answer to this subject. 

[Translation) 

The Ministry of Education, while setting 
up this National Commission on teacher's 
appointment could never at least imagine 
that its function was more or less similar to 
the nature of a postman's job. Today, on the 
eve of teacher's day I would urge the Gov- 
ernment to play an active role in this respect 
because owing to financial constraints the 
State Government will not be in a position to 
implement all the recommendations as they 
are many in number. The positbn d the 
teachers will remain precarious unless the 
Central Government extends financial as- 
sistance. It is not possible to carry out reforms 
and improve their role as we expect. 

Mr. Speaker, Sir, in this context I would 
like to point out that on one hand the teachen 
appointed in the schools of Delhi and on the 
other hand the teachers recruited in the 
industrial training centre of Delhi are con- 
tinuously demanding that their pay scales 
should be at par with the other teachers 
appointed in Delhi schools. Today, on tho 
occassion of Teacher's day I urge upon tho 
Government to take concrete steps In 
Implementing the recommendations of 
Chattopadhyay committee all over the 
country. 

SHRl MADAN LAL KHURANA (South 
Delhi): Delhi is a union territory and a$ such 
on the eve of Teacher's Day the Central 
Government should make an announcement 
in this respect ...( Intewtions) ... 

%@es of the Report of the National 
Commission on Teachers have been made 

to dl State Oavemments. It is for 
~ ~ ~ m m e n t s m c e m e d  to suit- * the pay scakr of their toachers and 
- ~ 8 u c h  other rocommendations as 
guym.rcor#ibr-. 

DR. SHRlMATl K.S. SOUNDARAM 
(Tiiengodo): Mr. Speaker, Sir. on thin 
Teacher's Day, 5th September.1991, tho 
birthday of our be- phib8oph.r and 
former Prerident of Indi.. Dr. SurwpalO 
Radhukrishnur, I hope the hm. kmbmm 
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win pin me in congratulating the teachers 
who are moulding the younger generation 
for abrightfuture in every nook and corner of 
our aountry. 

While appreciating and praising the 
teacher's noble task, we should also try to 
redress their grievances and sufferings. So 
many Commissions have been constituted 
for the pay revision and for giving better 
facilities to the teachers but their recom- 
mendations are yet to be implemented. 

In this context the Chattopadhyay 
Commission's recommendations may be 
implemented for the school teachers. For 
the College teachers. though the U.G.C. 
scales have been announced in 1986 and 
implemented in some States, many States 
have not yet adopted them. The problem of 
taking into account the services of Tutors 
and Demonstrators in the ratio of 1 :I should 
be solved. 

Tamil Nadu Government has taken a 
policy decision to appoint only women 
teachers up to Standard V and 30 per cent 
reservation for women is made for all other 
posts. The same poky may also be adopted 
by the Central Government. 

# all these demands are accepted and 
implemented it will be agreat honour that we 
will be doing for our beloved teachers on this 
Teacher's Day. 

SHRl SUDHIR RAY (Burdwan): Sir. 
today is Teacher's Day. Throughout the 
country the teachers of such schools, which 
are under private management and Trust 
are not getting their dues. In Rajasthan the 
teachersand leduresdschwlsand colleges 
donot enjoy the pay scales which the teachers 
d Government colleges enjoy. Sir, they do 
not enjoy the pay scales which the teachers 
of Government colleges enjoy. Sir, they do 
nd enjoy any retirement benefits and the 
renrjce security. The Rajasthan Assembly 

passed a Bit1 which provides-equal scabs 
and benefitsfor the aided s&hl and college 
teachers. 

As education is a concurrent subject.' 
the Bill now awaits President's assent. But 
the President has informed us that the Bill is 
lying with the Home Ministry. Therefore, Sir. 
through you, I would request the Home 
Ministerto givegreen signal to the Bill so that 
the President expedites his assent. 

[ Translation] 

SHRl RAJNATH SONKAR SHASTRI: 
Sir, many districts of Eastern Uttar Pradesh 
are adversely affected by the floods. Just 
now I have received information to this effect 
that the water level of Ganga is increasing at 
an alarming rate and is much above the 
danger mark. Jaunpur, Varanasi. Ghajipur 
and Mirzapur districts are totally in the grip of 
this devastating flood. Thousands of villages 
are in perilous condition. Houses are col- 
lapsing. animals are dying due to scarcity of 
fodder, ration is not available and there is 
acute crisis of kerosene oil. The situation is 
beyond description. The flood water has 
entered the houses and there is no electriciiy 
and kerosene oil. Sir, the assistance extended 
by the Government of Uttar Pradesh has not 
reachedthe villages ... I have recently visited 
the flood affected areas. In scores of villages 
at Gazipur and Jaunpur the District officers 
or any other concerned officers have yet not 
visited that place. To add to their plight any 
kind of assistance given by Government has 
not reached them. The Uttar Pradesh Gov- 
ernment is sitting silent. Keeping in view the 
aforesaid situation, I would urge the Gov- 
ernment to issue instructions to this effect to 
provide relief to the thousands of victims of 
flood affected areas. 

[English] 

DR. V. RAJESHWARAN 
(Rarnnathapuram): Mr. Speaker, Sir, the 
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attacks and atrocities on Fishermen or 
Rameshwaram by Shri Lankan Navy in the 
mid-sea are mounting day by day. About 

'r eight fishing boats were seized by the Sri 
-LiinlEaRw.and the Sri Lankan Navy are 
using the seized boats for the patrolling 
purposes. 

Therefore, I would like to request, 
through you, the concerned Ministries to 
take necessary action for protecting,our 
fishermen and get back all the seized boats. 

SHRl AMAR ROYPRADHAN (Cooch 
Behar): Mr. Speaker, Sir, thank you very 
much for giving me this opportunity. 

We want friendly and cordial relations 
with our neighbouring countries like Nepal. 
Bhutan, China, Burma. Sri Lanka. Pakistan 
and Bangladesh, but certainly not at the cost 
of national integrity and sovereignty. 

According to IndoBangladesh Agree- 
ment, if Tin Bigha which is an integral part of 
lndia is given to Bangladesh on perpetual 
lease for 999 years, then Kuchlibari 
Panchayat would be turned into a new en- 
clave within Bangladesh. Kuchlibari 
Panchayat is measuring about 30 square 
miles with a population of 41,000. According 
to the Agreement, if an offence is committed 
by a Bangladeshi involving another 
Bangladeshior an lndiancitizen at Tin Bigha, 
the criminal procedure in the matter would 
be determined by Bangladesh law and would 
be dealt with by Bangladesh Agencies. It 
means lndia would not be able to exercise its 
Sovereignty over T i  Biha which is an integral 
Part of India. 

Sir, why this appeasement policy? 
/ 

Lakhs of Notth Bengal people are ready 
to sacrifice their l i es  but will not sacrifice the 
So-reignty and integrity of our country. 

Why is the Government trying to follow 

the path of appeasement? It is a matter of 
regret that we cannot give any protection to 
about one lakh lndian citizens whoare staying 
in lndian Enclaves. According to 1951 cen- 
sus, the population was 37.000 after that, 
you have not taken any Census. 

There is no law and order. No Police is 
there. No school is there. No hospital or for 
that matter an Elected Assembly is there 
since 1952. The Central Government did 
nothing for these people but on the other 
hand, the lndian Government is very much 
eager to give a passage to Bangladesh 
enclaves. 

MR. SPEAKER: This is not a regular 
speech. You have just to bring to the notice. 

SHRl AMAR ROYPRADHAN: lndian 
enclaves within Bangladesh is 32.g square 
miles but Bangladeshi enclaves within lndian 
is 19.3 square miles. 

So, why this appeasement? Lakhs and 
Lakhs of lndian citizens are ready to sacrifice 
their lives but not the sovereignty and integrity 
of our country. 

Hence, I would like to request the 
Government to give a fresh look to the Indo- 
Bangladesh agreement. 

[Translation] 

SHRl RATllAL VARMA (Dhandhuka): 
Mr. Speaker, Sir. Pakistan is continously 
firing on the border areas of Kashmir. Con- 
sequently our soldiers and citizens are suf- 
fering injuries. I woukl like to point out that 
China had also raised such slogans 
earlier .... (Intempthns) ... 

MR. SPEAKER: Vermaji, I cannot allow 
you for this because today we are going to 
discuss the budget for Ministry of Defence. 
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You rhould keep all these factors in 
mind ...( Ih temgth)  ... 

MR. SPEAKER: You are not using the 
time properly. I will not albw it. Please take 
your seat. I will explain to you what to do. 
P i  come to my Chamber.. (Intemp 
films)... 

MR. SPEAKER: The budget for Ministry 
of Defence will be discussed today. 

SHRl RATllAL VARMA: Mr. Speaker, 
St, you have given me permission to speak 

MR. SPEAKER: Verma ji I am with- 
drawing my permission I have withdrawn my 
permission 

...( lntemglkns) ... 
MR. SPEAKER: You start behaving in 

this manner I will have to think before giving 
you time. 

SHRl GEORGE FERNANDES 
(Muzzafarpur): Mr. speaker, Si, l would Ike 
to raise a question concerning the collective 
responsibility of the cabinet of this Govem- 
ment. The Minister of State for External 
Affairsof this very cabinet had for a bng time 
been objedhg to a decision taken by the 
Government. His objedion related to the 
Raihnrays d Konkan and Goa from where 
Eduardo Fabrio hails. He spdce about the 
functioning d railways in those piaces. Mr. 
Speaker, Sir, one can understand as long as 
he raised this question and other 
nhcdlenous topics ba three days back he 
called a group of jour- in Panaji and 
M#nwd them that now 

MR. SPEAKER: Have you brought thk 
to hi notice. 

SHRl GEORGE FERNANDES: Mr. . 

Speaker. Sir, I am saying this with full con- 
fidence and lowe the responsibility of every 
word that I have spoken. I am prepared to be 
penalised for anything wrong that I have 
uttered. I am responsible for whatever I am 
saying. 

THE MINISTER OF STATE IN THE 
MINISTRY OFPARLlAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MIN- 
ISTRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): He is specifying a 
particular Minister and making an allegation. 
The normal procedure is-he is a senior 
Member; he was also a Minister-he should 
have given notice to the Minister and should 
have consulted him. This is not a proper 
method. 

[Translation] 

SHRl GEORGE FERNANDES: Mr. 
Speaker. Sir, there is no need of notice. 

ThoGovernment has been chargedwith 
indulging in vandalism ..( Interruptions) ... 

MR. SPEAKER: Do you think that he 
has made that statement? 

SHRl GEORGE FERNANDES: I have 
the authoriy of the poopto who were prerenR 
on the 8pot. 

SHRl RANGARAJAN KUMARA- 
MANGALAM: That is not tho point, the pdnt 
k that the Minister should haw btm giuon 
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d. Whether he certifies it or not is a 
dinerent thing. But you could have given 
natice to the Minister. He should not use this 

Hour for this purpose. 

SHRl GEORGE FERNANDES: I have 
still not moved a Censure Motion. When I 
move a Censure Motion, then I will give 
notice ...( h t e ~ w b n  s)... 

SHRl LAL K. ADVANI (Gandhi Nagar): 
If it were a charge d lack d integrity or 
conuption or anything of that type. then we 
can understand. But here is a statement 
which he says the Minister had made it at a 
Press Conference. If the hon. Member says 
that he knows it from hi personal knowledge 
that statement is correct, the Minister can 
deny it or whatever clarifiiions he has to 
give he can give. But on that account if he 
has notgiven notice. then the Member should 
not be refrained from raising it 

rhere ...( lntemptions) ... 

MR. SPEAKER: You are a pretty senior 
Member; and you know your responsibility. 
Whatever you are saying you would be saying 
with.full responsibility and understanding. It 
will be very d i i u h  for me to obstruct you 
when you get up and say certain things. But, 
at the same time, I do feel that if you are 
saying that a certain Minister has made a 
statement outside the House which goes 
against the policy of the Government or 
rpeaks against the Government, courtesy 
would require that you will bring this matter to 
hiis notice and ask h i  whether he has made 
it w not, because this is a matter between 
Mmbers in the House. And supposing he 
sticks to it, then you are very well within your 
right to raise it. # it h not a defamatory, then 

p i e s  do not provide that you should glve a 
notice and all those things. But certain 
wmesy between Members is required, I 
@uPPose so, but I am not giving my final 

on this thing; it is just to deal with each - the Fkarof the How. 

SHRl GEORGE FERNANDES: Mr. 
Speaker. Sir, Shri Eduardo Faleiro may take 
my statement which I am making now as a 
notice and I may kindly be permitted to raise 
this issue in the House tomorrow ... (lnter- 
N P ~ ~ S )  ... 

MR. SPEAKER: For this both of you 
should talk to each other first. I appreciate. 

[Translation] 

SHRl GEORGE FERNANDES: This is 
not our personal issue. It will delay the con- 
struction of Konkan railway (project) by one 
year and there will be cost escalation to the 
tune of Rs.300 crores. 

[English] 

It is mentioned here, "The Union Minister 
of State for External Afl airs has accused the 
Central Railway Minist ry...." 

MR. SPEAKER: I appreciate the stand 
taken by you. I would like to thank you forthis 
kind of oourtesy you are showing to your 
colleague. If it is necessary, we will take it up 
tomorrow. 

SHRl INDERJIT (Darjeeling): I support 
thedemand made by Shri Amar Roypradhan 
it is indeed a very seriius matter. It involves 
a major human problem in that area. 
Whenever the issue of Bangladesh enclaves 
is taken up, this issue ought to be discussed. 
I reaffirm my support to Shri Roypradhan. 

SHRl RAM KAPSE (Thane): We we 
happy that the teachers are honoured today. 
I would Ike to suggest, on this occasion that 
we should get rid of one-teacher schools d 
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the earliest. h is a major problem for teachers 
and students. 

My second suggestion is that over- 
crowding in the classrooms should be 
avoided. Throughout thecountry one-teacher 
classrooms and overcrowding in classrooms 
have created a problem for teachers and 
students. So, in the interests of both, ldemand 
that these two things should be avoided. 

SHRl SIVAJI PATNAIK(Bhubaneswar): 
Sir, today is Teachers' Day. 1 am raising a 
differenttypeof problem faced by theteachers 
of Orissa. One lakh and twenty-five thousand 
Primary and Upgraded Middle School 
teachers who have been declared as Gov- 
ernment servants by the Orissa State Gov- 
ernment with effect from the 5th September, 
1989, are being deprived of their pension 
and other benefits. By July, 1990 after hav- 
ing settled the modalities, the State Gov- 
ernment had sent the GPF Schedule and 
pension cases of these teachers to the Ac- 
countant-General, Orissaat Bhubaneshwar. 
But the AG, Orissa has declined to take over 
the matter. As a result, these 1,25,000 
teachers face an unsecured situation with 
regard to maintenance of GPF accounts and 
pension cases, etc. Had the State Govern- 
ment possessed the necessary expertise 
and manpower, then they would not have 
handed over these cases to the AG, Orissa. 
But after the AG, Orissa has dedined, the 
net result is that the teachers are suffering. 

I would, therefore, urge upon the Gov- 
ernment to intervene in the matter so that 
these low paid primary school teachers do 
not suffer. 

SHRl SRIKANTA JENA (Cuttack): Sir, 
1,25,000 primary school teachers of Orissa 
are facing a problem after they have been 
dodared Government teachers. The CAG is 
not permitting the AO, Wisa to take over 
their case. As a result, the primary school 
teachen am facing teriour problems and 

that is why we urge upon the Government to 
intervene in this matter and ask the CAG to 
see that the AG, Orissa takes up their cases. 
At least the AG, Orissa should be allowedk, 
see that pension. GPF and other matters are 
taken up immediately. 

The Government of Orissa has also 
requested the CAG but the CAG has refused 
to accept this proposition. That is why the 
Government of India should intervene im- 
mediately in this matter. 

MR. SPEAKER: Shri Panigrahi, I think 
you are also endorsing this view. 

[ Translation] 

SHRl NAWAL KISHORE RAI 
(Sitamarhi): Mr. Speaker, Sir, Late Shri Raj 
Narain, then Minister of Health in the Janata 
Party Government in 1977 had launched a 
scheme namely 'Swast hya Rakshak Yoja?~' 
(Health Visitor Scheme). initially thisscheda 
was introduced just on experiemental basis 
in selected blocks of all states. Under that 
scheme, one Health visitor was to be ap- 
pointed in each village having one thousand 
population. An amount of Rs. 50for medicines 
and an honorarium of Rs. 50 per month was 
to be paid to each health visitor. That scheme 
was implemented in some Blocks alloverthe 
country. The rural-folk were much benefited 
from that scheme. That scheme was pro- 
posed to be extended all over the country, 
but it is yet to be extended. 

Sir, through you, I urge upon the Gov- 
ernment to extend the Health visitor Scheme 
and to appoint a Health visitor in each village 
with thousand population in all the blocks. 
Taking the sky-rocketted rise in prices into 
account, the amount of Rs. 50 for the, 
medicines and the Honorarium which wew 
fixed earlier Rs. 50 per month for them must 
also be increased to Rs. 500 each per month 
so that they may provide good services to 
the people. This is a very beneficial scheme 
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for the people of villages. At present, the 
parsons who are working as a Health Visitor 

tho villages are in a very miserable wn- 
, &ion. They abng with their families are on 
-qhe verge of starvation as they still get only 
Rs. 50 per month as honorarium. Hence. I 
request the Government to enhance their 
honorarium at least to Rs. 500 per month. 
Additional postsof the Health Visitors should 
also be created. 

SHRl SRIBALLAV PANIGRAHI 
(Deogarh): Mr. Speaker, Sir, of late the 
Government of O r i i a  have brought the 
Primary Teachers under the category of 
Government servants'. And now the ques- 
tion regarding their pension. GPF, etc. is 
coming up. As far as this is concerned, the 
teachers themselves want that the AGOffiie 
rhaukl deal with l..(lntemgtbns)... 

) MR. SPEAKER: I am taking that you 
rbo endorse that statement. 

SHRl SRIBALLAV PANIGRAHI: This 
was recommended by the Government of 
Orissa In some other States also, both the 
teachers and the Government wanted that it 
should be deah with by AG O I f i i  and that 
was considered. Now, in the case of Orissa 
Pb0, the same facilii should be given to 
Primary Teachers.. 

SHRl LOKANATH CHOUDHURY 
(Jegatsinghpur): Sir, I urge upon the Gov- 
ernment to take thls issue with utmost seri- 
OWlllesa 

MR. SPEAKER: So, you aQo endorse 
thrd statement. 

9 SHRl LOKANATH CHWDHURY : Sir, 
become a serious issue. AG has 

W@d to keep their GPF accounts and their 
accounts were sent to the AG C M f i i .  

e r t h e y  were sent to AG Off i i ,  CAG 

came in their way wlth an unjus! reason and 
thus violated the wnstitutional principles. 
So, a serious situation has ahen. That is 
why, we impress upon the Government to 
influence the CAG to solve this problem 
immediately. 

MR. SPEAKER: Shri Basudeb Acharia 

SHRl BRlJA KISHORE TRIPATHY 
(Puri): Mr. Speaker, Sir, I want. .(Intemp. 
tiom)... 

MR. SPEAKER: Your name will be 
added to the statement made on this point 

SHRl SRIKANTA JENA (Cuttack): Sir, 
your observation can give some sense to 
this Government and the CAG can be asked 
to solve this ...( ktemgths)  ... 

SHRl BRUA KlSHORE TRIPATHY:Sir, 
you are not allowing me any day. L is not 
good...( lntemptbn s)... 

MR. SPEAKER: I take strong objection 
to this kind of behaviour. I am nol going to 
take things lying down. l cannot oblige each 
and every Member. There are 522 Members 
in this House. Please desist from behaving 
like this in the House. 

13.00 hrs. 

SHRl BASU DEB ACHARIA: The United 
Liberation Front of Assam is trying to form an 
anti-India international front in collaboration 
with Jarnmu and Kashmir Liberation Front 
and pro-Khalistani outfits. These mUants 
are also trying to contact British Members d 
Parliament and Senators of the United Sbter 
whoare sympatheticto their w w .  We have 
seen how a Member of the Labour Parly 
came to India, visited Jammu Md I(rrhmlr 
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and made observations about the situation 
in Jammu 8 Kashmir. We know the con- 
spiracy of American imperialism because 
we have seen in Qperation Brahmaputra' 
how they conspired to secede the. north- 
eastern parts of our country. So this is a very 
serious matter. This thing came to light from 
the diary which was found from a militant 
bebnging to the United Liberation Front in 
Assam who was arrested in Jorhat. that they 
are trying to havecontact with thesemilitants. 
So I want to knowfrom theGovernment as to 
what information it has got. So the Govern- 
ment should come out with a statement how 
the United Liberation Front of Assam abng 
with JKLF, Jamat-e-Islami and pro-Khalini 
forces are trying to internationalise the situ- 
a h .  So I demand that the Home Minister 
should come out with a statement on this. 

SHRl CHITTA BASU (Barasat): 1 also 
want to speakon this. 

MR. SPEAKER: If it is brought to the 
noticed the House, that is more than enough. 

SHRl CHrrrA BASU: I have to add 
something more to this. It is not only the 
question of ULFA activity to internationalme 
the issue, but we we also in grave concern 
because of the failure of the Government of 
Assam to secure the release of those hos- 
tages who have been kept under captivity for 
abord a month or so. About two weeks ago, 
I mentioned aboh this in this House and I 
requested the Home Minister to make a 
statement about the position taken by the 
Government of Assam particularly in regard 
to ULFA It is reported that the Government 
of Assam has entered into some kind of a 
deal with ULFA through the mediation of the 
socalled Assam Branch of International 
Amnesty. We do not know the identity of that 
Assam Branch of International Amnesty. As 
a matter of fact, that is creating the problem 
there. UtFA people are making new de- 
mands wetyday as the day passes. The 
rWuasin has become very complex and very 

alarming. Many hostages have been kept 
and many more are kidnapped everyday. 
The law and order situation there has broken 
down. The Assam Government should take 
proper action against these forces which ard 
actively working for secessionism in our 
country. I also want that those who have 
been kept under captivity should be released. 
I do not know what has happened to the 
arrangement between ULFA and the Assam 
Government. The Government of India 
should make a statement about the ar- 
rangements made between the two with 
regard to the release of those who have 
been kept under captivity for over a 
month .... (lntenuptbns) ... 

SHRl SUNlL DUTT (Bombay-North- 
West): Through you I want to bring to the 
kind notice of the House that today is the 
teachers' day. There is a b t  of disparity 
between theteachers of a normal school and 
the teachers of a disabled school. To teach 
a handicapped child is more difficuh than to 
teach a normal child. 

But on the salary basis, there is a b t  of 
disparity as far as salaries of the teachers of 
the handicapped schools are concerned. 
They are getting vgry much lesser salaries 
than those in the normal schools. I want to 
bring it to the kind attention of this Howe and 
of the Government that their salaries should 
be on par wlh those of the salaries in the 
normal schools. Actually. their salaries should 
be much more because they teach the 
handicapped children and it takes more time 
and more energy for a teacher to teach a 
handicapped child. So. their salaries at least 
should be on par with them. if not more. 

SHRlMATl KESHARBAI SONAJI. 
KSHIRSAGAR (Beed): Mr. Speaker. sir.- 
Beed district deserves to be declared a scar- 
city striken district by the Government. This 
year, there has been no rain in that area, as 



a result thereof Kharif crops have been de- 
stroyed and Rabicrops have not been sown. 
There is an acute shortage of drinking water 
in the rural areas of that district. Due to 
drought, green fodder is not available for the 
cattle which are facing drinking water prob- 
lem also. Population of 15 lakhs of our area 
have been affected by the severe drought 
and the people are facing many difficulties 
there. Panic has gripped the farmers in 
particular. To cope with the situation some 
concrete steps are required to be taken by 
both the Central Government and the State 
Government. Hence, Beed must be declared 
a scarcity striken district and immediate re- 
lief must be provided to the people of that 
district. I request the hon. Minister of Agri- 
culture to despatch immediately a Central 
team there and employment programmes 
be started at once. The compensation for 
theircrops which have beendamaged due to 
severe drought must be paid immediately to 
the farmers of that area. 

13.00 hrs. 

$\ PAPERS LAID ON THE -_*_.._ TABLE 

Annual Report of and RevIew-_aGk 
z r k i n g  of the Kudremukh lron ore -,-- ---.- --. ---a .A 

company Ltd. Banglore, for the year 1990- 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL (SHRI SANTOSH 
MOHAN DEV): I beg to lay on the Table:- 

(1) A copy each of the following 
papers(Hindi and English versions) 
under sub section (1) of section 
61 9Aof the Companies Act, 1956:- 

(i) Review by the Government on the 
working of the Kudremukh lron Ore 
Company Limited, Bangalore, for 
the Year 1990-91. 

(ii) Annual Report of the Kudremukh 
lron Ore Company Limited, Ban- 
galore, for the Year 1990-91 along 
with Audited Accounts and com- 
ments of the Comptroller and Au- 
ditor General thereon. [Placed in 

; ip Library. See. No. LT-5391911 

Copy ofthkQrrigendum to the detailed 
-* -, 

Demands for_gants of the Mlnlstryol -- - - & 

Mines for 1991-92 
5.- - -=a 

THE MINISTER OF STATE IN THE 
MINISTRY OF MINES (SHRI BALRAM 
SlNGH YADAV): I beg to lay on the Table a 
copy of the Corrigendum to the Detailed 
Demands for Grants'of the Ministry of Mines 
for 1991 -92. [Placed in Library. See. No. LT- 
540/911 ->e 

>J c 3  
DeLqIled Demands for Grants of the 
~ i n i s t r ~  of Glence and Technology " ... 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MlNlSTERY OF LAW. JUSTICE AND 
COMPANY AFFAIRS (SHRI RANGARMAN 
KUMARAMANGALAM): On behalf of 
Shrimati Margaret Alva, I beg to lay on the 
Table a copy of the Detailed Demands for 
Grants (Hindi and English versions) of the 
Ministry of Science andTechnology for 1991 - 
92. [Placed in Library. See. No. LT-541/91] 

3 r o  
Notification under Essential CommodC - ties Act,1955 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLY RAMACHANDRAN): I beg 

- - 

'The Demands for Grants of the Ministry of Mines for 1991 -92 were laid on the Table on the 
22nd August, 1991. 


